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Central administrative Tribunal
. pPrincipal Bench
2 ‘, C.P.&673/2001
e o

P.H.O.A. 365/1999

New Delhi, this the day of 3rd February, 200%

? i J)
Hon’ble Dr.A.Vedavalli, Member (
Hon’ble Shri Govindan S.Tampi, Member(A)

1. Sh.Krishan Pal, ) }
3/135, Sector 2, Sahibabad-20100%

Nistt.Ghaziabad.

». R.R.5ri Prakash,
1076, Laxmi Bal Nagar.
New Delhi.

3; sh.Kulwant Rai.
B-%7, Moti Bagh-T,
New Delhi-110048.

4. Sh.s.P.S8Singh,
148-8, Moti Bagh-T1,
New Delhi-110048.

5. Sh.M.S.Kasottia,
BR-6%0 Hastal Colony, Uttam Nagar,
Meaw Dalhi-~110059.

6. Sh.B8harat 8hushan,
370, A-3, Chirag Delhi,
New Delhi-110017.

7. sh.P.Madhusoodanan,
85-G, Sector-4, Gole Markei:,
Maew Delhi-110001.

8. Sh.B.S.Bist,

Sector-V/182, R.K.Puram, Gole Market,
New 3elhi-110029.

9. R.Davanandan,

74-P, Sector-4, DIZ Area, Gole Market,
New Delhi.

10.8mt.Shashi Kataria,

R7Z.67/345, Mohan Nagar, Pankha Roacd,
New Delhi-110046. -..Petitioners

(Shhi M.S8.Kasottia, applicant No.5 in person)

versus

1. Shri A.K_Agarwal,
Sacretary,
Department. of Personnel & Training,
New Delhi. )
2. Shri J.A.Chowdhury,
Secretary(Health), Ministry of H
; [ ~h), istry ¢ ealt
Nirman Bhawan, th Fow,
Mew Delhi-11.

g .. .Respondents
(By Advocate:Shri R.N.Singh) pondents
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(2)
ORDER(Oral)

By Hon’ble Dr-A.Vedavalli, Member (J)

Learned counsel for the petitioners submits
tthat the order of this Tribunal dated 28.11.2000 in 0A
No.365/1999 against. which C.P.473/2001 has been filed by
the applicants, has been qUaéhed by the Hon*ble Delhi
High Court by 1its order dated 2.12.2002 in Cwp
No.3525/2001. A copy of the Delhi High Court’s ordar is
taken on record. In view of the order of the Delhi High
Court,, he- seeks permission to withdraw the CP.

ission granted. CP is dismissed as withdrawn. Notices

A«VLAM/

5. Tampi) (Dr. A.Vedavalli)
Member (1)

iscNarged.




